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Contrnpt Petition No: 	_____________•1  
Reew .iPplecatjon No: 

•AP1 P1éCants; 

Re,s pond ants 	kDw' 

•iyocate for the App1ecant: 'I 	 _ 	. 	- 

i\oate for the Respondant5_ 	$-C 

rct é 

 

- lJO5 fo± 
	

C Registryf - 	
)TtHe 	ir 

'.4 

14.8.2003L 	* 'List the case on 5.9.2003 for 

'admission. 

Ii 	

Vice-Chairman 
T4L7  bb 

5.9.2003 	Put up again on 12.9.2903 in L -' 	 y.JegjsrrJ f 	'presence of Jztr. A. Deb Roy, learned Sr. 

C.G.S.G.. for the respondents. 
- 

A4 .  
Vice-Chairman 

nib 

12.9.2003 Present 1 The Hon'ble Sri K.V. Prahaladan,' 
Nniber (A). 

List again on 31.10.2003 to enable 
the Respondents to file written statement. 

44 

1 	
Nmber 

nib 
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31.10.200 	Put up again on 8.:12.2003 to 
enable the respondents to fie written 

statement. 	 1 

mb 

Vice -Chairman 

Ct..o4 	t CN )I 2  

19.12.2003 	Heard Mr. S. SarTna, learneffs- 

el for the applicant and also Mr. A. Deb 

Roy, learned Sr. .C.G.S.Co for the respo-

ndent a. 

The application is admitted, call 

for the records. 	 . • 

List on 29.1.2004 for orders. 

	

.tq/'zj.v31..... 	..... 

	

b V/T0'17 	
- 	 Member (A) 

mb 
 

19.2.04 	Qiteprayer of Mr A.Deb Roy.lear- 

ned Sr.C.G.S.0 four Weeks time is gran- 

	

°° 	 ted to file written statement. 

List on 25.3.04 fororder. 

ember 
Kui 	 pg 

25 .3 .2au4 On the plea of Mr.A.Deb Roy, learned 

Sr.C.G.S.C. for the respondents, fout 

weeks time is granted to the respondents 

to rile written statement. List on 

24.4.2004 roy orar. 

k1 
L.. 	 • Member (A) 

bb 

23.4.2004 	Written statement has been filed.. 

Two weeks time is given to the app1ic-
nt.to file rejoinder on the plea of 

counsel for the applicant. List on 

10.5 .2004 for orders. 

Member (A) 

I= 
LL-L-4 

&M VZA 
nib 
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18.5.2004 / 	List 	On 	28.5.2004 	for 

hearing. 

Member () 

- 	 mb 

28.5.2004 	Since Mr. A. Deb Roy, learned. 

Sr. C.G.S.C. for the respondents is 

/-g- -csJ 	 on leave, list on 29.6.2004 for 

J? 	6- 4 	--- 	 hearing. 

4-. 
Member () 

mb 

13.892004 	On the plea of counsel for the 
applicant, the case is adjourned. 

List again on 14.9.2004 for hearing.. 

mb 

22.9.04 	Heard counsel for the parties. 

Hearing cbniuded. judgment delivered 

in open Court, kept in separate sheets 

The application is disposed of in 

terms of the order. 

2 9/3 
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Vice-Chairman 

pg 

-- 
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173 of 2003. 
0 .A. / XXA.. No • 

22.9.2004. 
DAT OF 

ri S. Sarma. 
• 0 0 0 0 • 0 0 0 0 0 • • • 0 0 0 0 0 • 0 0 • 0 0 0 0 0 0 0 0 0 0 0 0 • 0 0 0 0 	0 0 0 	0 0 0 0 	0 	 0 	 FOR TH 

APPLICANT(S)* 

VER5U 

nionofInd1a&$0 	
0•REPON_1iNT(S) 

a. 	 .0.00000 000003• 

Sri A.Deb Roy, Sr.C.G.S.C. 	 0•0000•0 ADvocrE OR THE 

•0 •• 	* 	• • . •00 00 
• ........• ••e •o* • . 00 00 	0000 	 REspoN:)0N'T(n) . 

HONBLE MR0 JUSTICE R.K.BATTA, VICE CHAIRIAN 
T 

Th HO'1LE MR. 

1. 
Whetter Reporters of local paperS may be allowed to see the 

ju.dqment 

24 To be referred to the aeporter or not 	? 

 Whether their LordSpS wish to se the fair copy of the 

Judçment 

 whether the judqmeflt is to be 
to the othr 	enches  7 

circulat 	
b 

Judgneflt delivered by Hon ble 
-Chairman  



CNTR)L A1.1,11MISTRATIVE TRIBUNAL, GU47CHAT1 BENC}L. 

Original Application NO. 173 of 2003. 

Date of Order : This the 22nd Day of Septernber,2004. 

The Hon bie mr Justice R.d,K.Batta, viceChairrnan. 

Sri Ghanashyam Mahanta, 
Resident of village - Noharia, 
P.M. Koniha, Dist. Kamrup 	 . . . Applicant 

By Advocate Sri S.Sarma. 

- Wrsus - 

1 * The Union of India, 
represented by Secretary to the 
Govt. of India, 
MIT .istry of Communication, 
Oak Bhawafl, New I' ihi. 

The Chief postmaster General, 
As Sam Cjrc.e, Meghdoot Bhawan, 
Guwahati-l. 

The Senior Superintendent of Post Offices, 
Department of posts, 
Guwahati-1. 	 . . . Respondents. 

By Advocate Sri. A.Deb Roy, Sr .C.G.S.C. 

ORD1R 

R.K.BATTA,J (V.C) 

Heard mr S.Sarma, learned counsel for the applicant 

and Mr A.Deb Roy, learned Sr .C.G.S.0 for the respondents. 

on merits the applicant does not have any case since 

the applicant has not been able to place any record to show 

that he continued working after August 1986. The learned 

counsel for the applicant states that representations made 

by the applicant were not considered. The respondents have 

taken stand in their written statement that no such repreen-

tations were received by them. Learned counsel for the 

applicant states that applicant would he satisfied if 

direction is issued to consider fresh representation, 

contd . .2 



- 2 - 	
IK 

which will be filed by the applicant to the appropriate 

0 	 _____ 
authority in accordance iith rules and regulations propriate 

in that behalf. 

In view of the above, the application can be disposed 

of with a direction to the respondents that if any fresh 

representation is filed by the applicant within aperiod 

of six weeks from today, the appropriate authority shall 

consider the said representation in accordance with rules 

and regulations applicable in that behalf and pass appro-

priate orders thereon within a period of 3 months from 

the date of receipt of such fresh representation. 

The application stands disposed of in the aforesaid 

terms. 

R .K . BATTA 
VICE CHAIRMAN 

pg 
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BEFORE THE CENTRAL ADM I N I S'IRAT I yE TR IBUNAL 
EiUWAHAT I BENC 

- 	 OA NoL-of 2003 

Shri Gharishym Mahnt 

	

. 	Applic:ant 

Union 	of mdi. a & 	ors 

r4espondents 

L. I ST OF DATES 

i 	03/05/86 	Cert i 'F icate 	issued by the 	Sub-Post 

Master 

2. 	07/07/97 	Representation 	preferred 	by 	the 
a p p 1cant 

3 ' 	06/08/2002 	Representation 	preferred 	by 	the 

app 1 J. c: an t 

* * * * * ** * * 

I 0 
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IEFORE TIlE CENTRAL IDM I N ISTRAT I YE IR I BUN.L 
GLIWAHAT I I3EN€H 

IT.  
Appi 

• Sh!i Gh a ns hy m Mhaflt r 

AND 

oi 	ni 	Ind 	' 	or 	 fle 	priCfl 

I L 

F 	i 

No 

No 
to  

ApiCati.0 1 	 • p 	J. 

Verifiti0 1  

• 	 Annexurei 

An ii ( X U r €? 	2 

Annexur 

Anne >ure-4 12_ 

by Filed 
Dat 

• \WS 

H 'i  •' 

I  H 



01 	I L I Ii\ fl At ADMI.A41SYTATIVE TRIOUNJAL  
6UWAHAT I DENH 

(An application under sec:tion 19 of the Central 
Administr'ati. ye Tribunal Act 1905 It 

El W E E N 

Sri (3hanashyam Mahanta 
Resident of viii ape 	Moharia 

Koniha, Djst 	amrup 

Appiic:ant 

AND 

:1 . Th? union of Indian 
Represented by Secretary to the 
bovt of Indian 
Ministry of Commun icat ion 
Oak Ohawan New Delhi 

2. The Chief Post Master' General 
Department of Flosts, Meghdoot BhawarF 
Guwah at i 1 

3 The Senior Superintendent of Pr:st Offices 
Denart.ment of Posts 
Guwahat :1--i. 

Respondents 

DETA 11.S OF THE A pt.i c"r i 

i 	PART i CULARS OFT HE ORDER AGA i NSr WH :. PH m t 	APP 	Cr T I ON 

IS t1ADE 

This 	appi icatiori 	is not made 	aqainst 	any 

part :icui ar order hut has been made apainst the action of the 

re.ondents in n o t considerinq his case for repuier 

absorption in terms of various ci rcui ars and OMs issued in 

t;his reqarcL 

c4 
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L iMI1ATION 

The 	app 1 icant 	dccl. ares 	that 	the 	instant 

app. icat ion has been f± led wi thin the limitation period 

precribed under secUon 21 of the Central Administrative 

Tribunal Act.085.  

JLiRISDICTiON 

The applicant further declares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tribunal 

4 FACTS OF THE CASE 

That the appiicantE is citizen of India and as 

such he is anti tied to all the ricihts priv i lees and 

protect ion as cuaranteed by the Constitution of mdi a and 

I. aws framed thereunder. 

4.21 	That the applicant hails from a very poor family 

and in search of job he had to abandon his furthers tud i as 

after compi ation of his studies upto class-IX in search of 

the job the applicant p1 aced his candidature before the 

Respondent No3 in the year 1955 and the Respondent N.o5 

considering his case appointed him as a dail y  rated mazdoor 

in the }charcjhui :i Post Office . in the sa:,,d capact.y the 

appl ict continued to perform his duty 

A copy of the cart:. ficate ivad by 

the Sub....ost Master is annex ad 

herci th and marked as Annexural 

\\ 

c&t t4 	il&- 
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4 	 That the applicant in the month of April 1986 was 

issued wi th an order of transfer and he was di rcf:ed to 

report for duty in Uan Bazar Post tJffc:e in the same 

capati ty. The applicant accordinq resumed his duty w. a. f 

5.5 1986 	His such employment cont:inlAed till 11 8.1986 and 
- 

thereafter his service was discont nued 

A copy of the cart i ficate issued by 

the cth pj Master, t.1zarbear , P 0 

is annexed he raw i th and marked as 

Annexura'2 

4.4. 	That the applicant after discontinuation of his 

service visited the office of the respondent No.3 and the 

respQndent No 3 allowed his to continue as thd ly rated 

Mazdoor with artificial break The respondents allowed him 

to work even as p art-t irna worker but his such employment 

conti;nued only for 89 days for a single spell The 

repóndents as such al lowed him to continue till 1997 and 

thereafter for about 6 months he was never offered any such 

employment Si tuated thus the applicant preferred a 

representation to the respondent No.3 with a prayer to 

raçjularise his ser'ica temporary status and recular'isation. 

A copy of the said representation 

dated 7.7.1997 is annexed herewith 

and mar::ed as Anne xure 

4.5 	That 	on receipt of the 	repr'esentat ion 	the 

respcden he never enqaoed him since January 1997 	The 
- 	 - 	 -- 

applicant thereafter mad& several representations to the 

authc.r:itv concerned for consideration of his case but 



H 

yieded no result; in posi U va The appi icant 	ubsequent ly 

came to know that under the respondent No3 number- p o s t s 

h a v e been sanctioned by the Ministry c:oncerned a n d t h e 

respondents are now fi 1 inq up those posts by fresh candidate 

Without: taking into consideration the case of the applicant 

It is pertinent to mention here t h a t the applicant 

anticipatinq those vacancies preferred representat:ion 

placing his candidature but same yielded no result in 

ppsi U ye before this H b :le Tribunal seeking regul arisation 

of his service 

A copy of the representat:ion dated 

6/13/2002 is annexed herewith a n d 

marked as Annexure---4 

46 	That the 	app:tic:ant begs to state that his case 	for 

grant 	of temporary status and requl areat ion in covered 	by 

the 	scheme qualification 	It is noteworthy to mention 	hare 

het pc 	orsjininr to hm have hem 	gared with 	temporey 

status 	and by now they are hold mci  requl ar 	group--I) 	po;ts 

However 	in case of the applicant the Respondents have 	n o t 

taken any steps for Qrar3t of temporary status and subsequent 

reqularisat ion 	The 	applicant 	preferred 	number' 	of 

rep-esentat ion 	but same yielded no result 	in positive 	The 

appl icant even visi ted the office of the respondent No 3 but 

in absence of any direction from this Hon ble 	Tribunal 	they 

p1 aced 	their help:L easness 	in considerinc 	his 	case 	Hence 

th is 	app 1 cation seeking an appropri ate 	direction 	towards 

the 	respondents 	-for 	consideration of 	his 	for' 	grant 	of 

temporary status under the scheme alternatively to 	consider' 

his 	case 	for regular absorption any group--D vacancy or 	GDS 

Posts 

4 
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47 	That this appi :i.cation has been honafide and to 

.ecure ends of justice 

GROUNDS FOR REL IEF WITH L.EGL PROVISION 

	

1 	t::or that the action/inaction on the part of the 

Fespondents in not considering 

grant of temporary status und 

absorption against any Group--I) 

are 1 iahl e to be set aside and 

S 	 For that the hic.her 

the case of the 

er the scheme or 

or ODS Posts an 

quashed 

author :i ty ci f t h 

applicant for 

h is req u 1 a r 

as such same 

respondents 

now have sanctioned number of Group--D and ODS j:iosts under 

the respondent No3 and accordingly the applicant placed 

his candidature as a departmental candidate but the 

respondents have not c:onsidered his case and as such 

appropni ate direction need be issued towards the respondents 

for consideration of his case 

5.34 	For that the applicant fulfills all the required 

qualification as descniben in the scheme and as such the 

respondents are duty bound to consider his case and to grant 

him the benefit of the scheme 

S 	 For that the respondents have acted ill egai ly in 

not respond i rig to his re:resentat ion and as such appropri ate 

di rect ion riced be issued towards the respondents to dispose 

of the representation with speak ing orders 

15 15 	For that the respondents have acted contrary to 

the settled proposition of law discriminating in the matter 

QJVL/ ' 
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of ernp lyment by regu tan sat ion of the services of the 

juniors ignoring his case which is violative of Article 14 

ndi6 of the constitution of India.  

For that in any view of the matter the impugned 

action of the respondents are not sustainable in the eye of 

law and liable to be set aside and quashed 

The applicant craves leave of the Hon bi e Tribunal 

to advance more grounds both I ega.l as well as factual at 

the time of hearing of the case 

DEIA I LS OF REfrIED I ES EXHAUSTED 

That the app 1 :icant dccl ares that he has e>hausted 

all the renedics available to them and there is no 

alternative remedy available to him 

MATTERS NOT PREVIOUSLY F I LED OR PEND INS IN ANY OTHER 

COURT 

The applicant further declares that he has not 

fl I. cci prey lously any application writ pet it ion or suit 

regard log the grievances in respect of which this 

application is made befre any other court or any other 

E3erch of the Tribunal or any other authority nc:r any such 

application writ petition or suit is pending before any of 

thecn 

B FEL IEF SOUGHT FOR 

Under the facts and circumstances stated above 

the applicant most respectfully prayed that the instant 

application be admitted records be called for and after 

hearincj the parties on the cause or causes that may he shown 

6 



and on perusal of r erords be qrant the id lowinQ reliefs to 

the applicant' 

To 	direct 	the Respondents 	to 	direct 	the 

respondents to extend the benefit of the scheme to the 

present applicant and thereafter to reularise his service 

with retrospective effect with all consequent i a]. serv ice 

henefits 

To 	direct the respondents to 	consider 	the 

tandidature of the appl icant for appointment in any qroup-D 

or 0D6 POStS a 

Cost of the application. 

84. 	Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case 

and deemed fit and propera 

9 INTER I N ORDER PRAYED FOR 

Pendinq disposal of the application the applic::ant 

prays for an interim order for reinstatement in any Group'D 

or 0DB Postsa 

ii 	PARTICULARSOF THE IaP,Oa 

 I 	P . U • 	No a 

 Date 

 Payable at Ouwahat i 

12. 	Li: ST 	OF ENCLO531JRES 

in the Index 

7 0  (p 



VER Fl ctT iON 

	

I 	Sri Shanashyam Mahanta aged about 33 years, 

sors of late Bantiram Mahanta 	resident of Mohoria 	' t.L 

K,oniha, P.S. Kamaipur, Dist Kamrup, Assam, 	do hereby 

solemnly 	affirm and verify that the statements made in 

praçjraphs 	 r 	lo 	are 

t r u e, 	to 	my 	knowledge 	and 	those 	made 	in 

are also true to my lecial 

adv ice an d the rest are my humb 1 e submission be fcre the 

Hon ble Tribunal I have not suppressed any material facts 

of the cases 

And I sign on this the Verification on this 

the A day of QW1 of 2003. 

S1cnature 

S 

0 
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TO WI tOM IT MAY CONCEF:tN 

This is to certify that Sri Ghanashyarn Mahnntn, 

S/o Late Santiram Mahanata, Viii Maharia, P.O. Kaniha, 

P.S. Kamalpur, District Kamrup was working as daily wage 

basis from 5-5-86 to 11-8-86 as per this office records. He 

was sincere and obedient staff. 

I wish him success in life. 

I 'i,iil'iv,u, 	I' ffli 	t ' I 

f l,iii!pi,f1 



To, 	 I 	 ate:717/1997 
The Chief Post Master General• 	 ••-.• 
Assam Circle t, Meghdoot Bhawan 	 . 
Guwahatl-1 

Sub - Regulansatlon of my service In Group D Post under scheme 

Sir, 

With due respect I beg to state that I got my appolntrent at Kharghuli. 
Post Office as daily wage mazdoor w.e.f Aprlr85 to Apr1r86 fl ereafter I have 
been offered time to time with some break 

Sir, as per the scheme lam eligible for grant of temporary Status and 
thereafter subsequent regularisation. But unfortunately, I have not been made 
temporary Status Mazdoor.  

Sir, I request your Goodsetf to consider, my, case for4rnporary Status 
and áàInt Me In rny.GróupD Post. 	 . 	. 	. 

	

I 	Yours fafthfully.. 

Ghanashyarn Mahanta: 
Resident of Village-Moharla 
P.O.-Koiiiha, 

. 	 Dist. Karnrup, 

Od  

	

AO

I 	__I _• 	- 	f...-  -- 

I 
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U.0 

• 	 Tc 	 Dte :618/2002 
The Chief PostMaster General 	 H 	 • 
Assárn Circle, Meghdoot BhaWan 

• S 	
Guwahatl-1 

Sub:- Regtharisatlon of my service In Group Post under scheme. 

• 	 Sir, 

With, due respect I beg to State that at present there are, Several posts 
are lying vacant In Guwahati Division and in this regard venous advertisement 
have also been issuedH  

Sir, I am an ex-casual group-D employee and as a departmental 
candidate my candidature against any Group-0 or GDS Posts may be 
accepted Accordingly I may be allowed to submit my blodata 

Sir, I hope that 1 may be allowed to participate In the Interview which will 
• 	

S 	be held shortly.  

Yours faithfully 

Ghanashyam Màhanta 
RèsidentOfVHlage-Moharia 

• 	 P.O.-Korilhn, 
• 	• 	01st. Kamrup • 
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IN THE 0'TTRAL AUIINIS1RATIV1 TRIBUNAl 	b ' % 

GUWAHATI BENCH 	GUWAHATI C) , 

0 
0 .A • WO • 173 O' 2003 

Shri Ghana skyam Mahanta • 

•.•.•.•• Applican:. 
Vs 

0 	 Union of India and Ors. 

.......Bepondentsg 

In the matter of : 

Vriiten Statement submitted by 

the Respondents. 

ke Respondents beg to submit a 

brief history of the case iàtick 

may be treated as a part of the 

ritton statement. 

c,.. 
(BRIEP HISroRY OF THE CASE ) 

'here is no records and orders show that the applicant 

( Shri Gbanasbyan Mahan-"ta ) work as Daily rated Mazdoor at 

•Mt&rgkuli Post Office from April, 1985 to April, 1986 and from 

5.5.1986 to 11.891986 at Uzanbazar Post Office. There is a 

provision in the Department that short term vacancy lire Group D/ 

Postman is ianed by Extra Departmental Agents now called 

Granin Dak Sevak Staff and not by the outsider • 	The order of 

engagement in short tern vacancy is issued by the Aestt • Supdt. 

of Post Offices, Guwabati Sub Division, Guahati and not by 

C ontd. . .... •.• 
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the respondent • The applicant is an outsider and engaging 

him as daily rated mazd.or in short term vacancy does not arise. 

Tie certificates marked as Innexurel and II are irregular as 

these certificates were issued by the offiolals ( since been 

retired from service ) having no authority and base • By produ-

cing the irregular certificates the applicant tries to get the 

u*due privilege a of the Department. 

COMMLT I 

10 	That with regard to the statement made in para 1, 

of the applili2tion the respondents beg to state that there 

is no order and records to 510w that the applicant workever. 

As daily rated mazdoor and works suck under the respondent. 

2. 	That with regard to paris 29, 3 and 4.1 9  of the 

application the respondents beg to offer no comments. 

30 	
That with regard to the statement made in pan 4.2, 

of the application the respondents beg to state that the 

made in par& is denied. The respondent did not receive amy 

application for engaging kin  as a daily rated mazdoorat 

Kharghali Peat Office. There is also no record to show that 

the applicant was engaged as daily rated mazdoOr till 1986 at 

lckargbuli P0 	or any other place. Moreover the certi 

ficate marked as 1.nnexure 1 produced by 
applicant can not be 

granted by the &tb Postmaster, 
Xkarghuli who is not competent 

to iaue suck certificate' 

Copy of the certificate is annexed herewith 

and marked as AnneXurel. 

I 
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40 	 That with regard to the statenent nade in para 4.3, 

of the application the respondents beg to state that the 

applicant's claim is not correct • There is no records to show 

that the applicant works2ai Uzanbazar Post Office • Moreover 

the ceriificate(Annexure11 ) produced by applicant can not be 

granted by the Sub Poatnaster, Uzan Bazar as be is not coapetent 

to isie such certificate. 

A copy of the certificate is annexed herewith 

and narked as Annexure 
$ 

50 	 That with regard to the statenent nade in para 4.4, 

if the application the respondents beg to state that the 

applicant is not correct • The applicant stated that respondent 

allowed bin to continue as daily rated aazdoor for 89 days for 

a single spell with artificial break and continue till 1997- 

The applicant failed to pin point the particular nane of the 

post and office where the applicant worle d till 1997 and failed 

to enclose the copy of order of the appointing atitbority. La 

no records show that the applicant work as daily rated aazdoot, 

so regu].arizatiin of service in tenporary status of the applicant 

does  not arise. 

6 	That with regard to the statenent nade in pam 4.5, 

if the application the respondents beg to state that no repre 

sentatien was received fron the applicant In the zatter of 

.ngaglng kin any poet under the respondent. 

Coratd... 0. 
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That with regard to the statement made In para 44 9  

of the application the respondents beg to state that the 

applicant's claim is not tenable as there Is no record show 

that applicant works daily rated razdoor • So the question of 

grantIng temporary status does not arise. 

That with regard to the statement made in para 4.79 

of the application the respondents beg to state that the appli-

cant has no merit and liable to be diissed. 

90 ' 	That with regard to the stateFleni made In para 5.1, 

of the application the respondents beg to state that the quest ion 

o f considering the case of the applicant for granting temporary 

status does not arise as no records ahow that the applicant work 

as daily rated mazdoor. 

10. 	That with regard to the statement made in para 5.29 	- 

of the application the respondents beg to state that t' no 

records show that applicant work as daily rated mazdoor under 

the respondents. 

11 • 	That with regard to the statement made In para 5.39 

of the application the respondents beg to state that the 

applicant's statement is not correct and as the applicant lid 

ot work the question of disposing of representation does not 

arise. 

12. 	That with regard to the statement made In para 5.49 

of the application the respondents beg to state that the 

applicant did not work as daily rated mazdoor under. the ree- 
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reaojbdebts, so the question of disposing of representation 

does not arise. 

13. That with regard to the statenent nate in pax'a 5.5, 
of the application the respondents beg to state that the roe- 

pondent dii not act contrary to law or violated the Article 

of 14 and 16 of the Conetitutjøn of India. 

	

140 	That with regard to the statenent made in para 5.69, 

of the application the respondents beg to state that it it did 

not do any inpugned action • Hence the statenent of the applicant, 

is not based on fact. 

	

150 	That with regard to paras 6 & 7 of the application 

the respondents beg to offer no conaients. 

	

• 16 • 	That with regard to the statenents nate in parás 8 to 8.4, 
/the 

of the applioatiàn the re8pondents beg to state thatground and 

reasertn stated above the application has no nerit and liable 

to be diis8ed. 

	

17. 	That with regard to para 9, of the application, the 

re spondent s beg to state that the abs ve stated reasons inierla 

order prayed for by the applicant is unreasonable and liable to 

be rejected. 

Under the circunstances and facts stated above it is 

stated that the application is &evid of any nerit. And it is 

prayed that the sane may kindly be disaissed at the stage of 

adatission. 

Yerifieation........ 
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V3IIFICAT ION 

I, 

--- 
	 beiig authorised 

do hereby soleinly affirm and dec1ae that the statements 'ade 

is this WT it-ten statement are true to my knowledge and ii,for-' 

*ation and I have not suppressed any iaterial fact. 

And I sign this verificatien on this 	ii lay 

of 	 2004. 

- 

ka1t 

qitlf Wa!, TT - 781001 

Sr. Supdt. of Post Offices 
Guwahati Div., Guwahati-781001 
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IIIQtfY CONCERN 

This is to certUy that Sri Glianashyani Maliantn, 

S/a Late Santirarn Mahanata, VIII Maharia, P.O. t.anIhn, 

P.S. Icamalpur, Disitict Icamrup was working as daily wage 

basis !roln.5-5-86 to 1 1.8-86 as per this attica records, i•k 

was siiicere and obedIeiit stat!. 

I wish him success in lila. 

Uza:;,azarj ( i 
(iuii'Irni, 	i7;' 

f.  

& 


